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INTRODUCTION 

I. t he Chairman of the Committee on Papers laid on the Table, having 
been authorised by the Committee to present the Report on their behalf. 
present this their Seventeenth Report on the action taken or proposed to be 
taken by Government on certain recommendations/observations of the 
Committee on Papers Laid on the Table made in their First to Fifth Reports 
(Sixth Lok Sabha) . 

. 
2. The matters covered 1:?Y this Report were considered by the Committee 

at their sitting held on 23 May, 1983. 

3· The Committee considered and adopted this Report at their sitting 
held on 2.4 April, 1984. 

4. A statement giving summary of recommendations/obl>ervations of the 
Committee is appended to the Report (Appendix IT). 

NEW DELHI; 
2S April. 1984 

5 Vaisakha. 1906 (Saka). 

KRISHNA SAHI, 

Chairman, 

Commiltee on Papers Laid 011 the Tab/e. 

(v) 



CHAPTER I 

IMPLEMENTATION OF RECOM\fENDATIONS/OBSERVATIONS 
MADE IN PARAGRAPHS 1.2i AND 1.26 TO 1.29 OF THIRD 
REPORT (SIXTH LOK SABHA) OF THE COMMITTEE ON 

,PAPERS LAID ON THE TABLE. ~GARDING DELAY IN 
LAYING ANNUAL ACCOUNTS AND AUDIT REPORTS 

THEREON OF THE MAJOR PORT TRUSTS 
• 

The Committee on Papers laid on the Table made the follo\ving 
recommendation in paragraph 1.23 of their third Report (Sixth Lok Sabha): 

"1.23 The Committee reiterate their earlier recommendation made in 
para 1. 16 of the First Report (Fifth Lok Sabha) that after the 
close of the accounting year, alJ the Major Port Trusts sbould 
also complete their accounts within a period of 3 months and 
make them available for aUditing. Auditing of accounts and furnish-
ing replies to audit objection, if any, and also translation and prin-
ting of Reports should be completed within the next six months so 
that the reports and audited accounts are laid before Parliament 
within nine months, after the close of the accounting year. If for 
any reason the report and audited accounts cannot be laid within 
the stipulated period of nine months, the concerned Ministry 
should lay within 30 days of the expiry of the prescribed period 
or as soon as the House meets, whichever is later, a statement 
explaining the reasons why the report and accounts could not Be 
laid within the stipulated period." 

1.2. In respect of the above recommendation, the Ministry of Shipping 
and Transport stated in their action taken reply, .as follows: 

•• As the Committee is aware, the fiscal year of the Port Trusts, as in the 
case of all Government bodies closes on tbe 31 st March and as 
per Schedule, the Annual AccountsfAudit Report are to be laid 
on the Table of both Houses of the Parliament by the 31st 
December. The Parliament is usually not in session in the last 
weeklupto the end of December. It meets for Budget Session in 
Febru::ry after the Winter Session is proprogued in the last/third 
week of December. As such because of the very tight schedule of 



time for finalisation of the Audit Report by the Accountants 
General/Comptroller & Auditor General of India, the printing 
and submission of the Reports to the Ministry by the Port Trust5 
by 15th December and laying them on the Table of both Houses 
of Parliament by 31 st December even if a\l the Annual Account~/ 
Audit Reports are ready for presentation to the parliament. may 
r'ot be possible in the absence of the sittings of the two Houses 
in the last wcek,upto end of December. 

In view of the po&ition explained above, it i!. requested that the 
recommendation may be reconsidered and the Committee may 
agree to the laying of the Reports within tbirty days of the 
session of each House convened on or after the 1st January,failing 
which a statement giving reasons for delay may be laid within 
that period" 

) ,3. The Committee do not agree with the Ministry of Sbip,. and 
Transport for reconsideratioa of their earlier recommeadation made ia paragraph 
1.23 of their Tbird Report (Sixtb Lok Sabba) merely because tile last date 
for laying the Annual Accouts and Audit Reports of the Major Port Trusts is 
31 Decemlwr, each ytar and the ParJiameat is usully not i. sessioa in the last 
week/upto the ead of December', The Committee would like to fOint out dlat 
there are a numlwr of other orgaaisatiOllS and public: IDIertaki. wbose Annual 
Reports and Accon.ts are laid o. the Table duriag the Wiater sessiell. Should the 
Minlstr;' of' Shipping ll~d Transport and the Port Trusts make some concerted 
efforts in this d!rection there may be no difficulty in layinx the Almual Accouats 
and Reporb during Ihe Winter Session. However, in case, despite the efforts 
made, the Annual Accounts and Andi! Reperts thereon are r«eived in tile 
Ministry during th~ period between the date of termination of the Winter session 
and 31 December of a ~eltr. these should be laid on the Tal:le during the first 
week of tile Session following tlaereaft6 alongwitll a statement expiaiDing the 
reasons wh~' thesc could not be laid during the Winter Smsion. 

1.4. In paragraphs 1.26 and 1,29 of their Third Report (Sixth Lolc 
Sabha), the Committee on Papers laid on the Table made the rollowing re-
commendat ions lobservat ions: 

"1.2(1 The Committee note that the Annual Reports of the Port Trusts 
nre not laid before Parliament. The Committee also note that 
Section 106 of the Major Port Trusts Act, 1963, provides 
for submission of detailed report of administration of the Ports 
to the Central Government every year. The last date for 



3 

submission of Annual Administration Reports to the Govern-
ment is 31st October, every year and th(.reafter a 'Review' of 

. each Report is prepared and submitted to the Milltster for his 
information. These Reports are not laid before Parliarilcnt." 

"1.29 The Committee are therefore, of the opinion that the Annual 
Administration Reports which apart from dealing with accounts 
cover many other important activities like Port operatiol1s, 
shipping, financial position, labour welfare and industrial relation!; 
-etc· of the Port Trusts, should be laid before Parlilment along-
with 'Review' thereof in addition to the laying . of the Audit 
Reports so that Parliament may .have the complete picture of 
the functioning and activities of the Port Trusts. The Committee 
trusts that the Ministry will take necessary steps in this 
regard." 

I. 5 - The Ministry of Shipping and Transport'" hile expressing their 
views on the above recomll1endations, stated as under : 

"The Committee ba\e formed tte abo\e opinion keepin~ in view the 
recommendations of tbe Public Accounts COQ'lmittee ~lDd its own 
earlier recomqic:ndatioD ?therein the ParliaIl'entary scrutiny of 
autonomous Boards receiving grants-in-aid or being financed 
from the consolidated Fund of India was under their consi-
deration-

It ms,y, however, be pointed out that in lh lase of Port Trusts, 
no grants-in-aid are given by the Government on the basis of the Vote 
of the Parliament. The Port Trusts are having their own independent 
sources of revenue and expenditure which are administered and 
colltrolled ~ per the provisions of the Major Port Trusts Act, 1963. 
The Port Trusts are not directly financed by the Central Government, 
except that loans are granted to some of them for development or to 
meet way' aad mean, requirements. Calcutta Port Trust are beiDa given 
a subsidy towards expenditure on river dredaing and river mainten.Q~ 
in the Hooallb' Which is of national importance and the Port Tl1lst is 
not tbe sole beneficiary of the waterway· 

The ~blic Aocounts Committee is already exercising authorilY by 
way of ~rutiny of the functioniDS of Ports from time to time and its 
Reports are available to tbe Me~6crs of Parliament-

. 
In view of the position explained above, it is requested that the 

recommendations of the Committee may be reconsidered and not made 
applicable tbe Port Trusts". 



1.6. In September. 1983, the Committee on Papers laid' on the Table 
undertook an on-the-spot study visit to Bombay Port Trusts, Bombay and 
held discussions with the representatives of the Port Trust on the qumioa 
of laying of its Annual Administration Report on the Table of the 
House. 

1.7. During the course of discussion, the representative of the Bombay 
Port Trust stated that there was no provision in the Major Port Trust Act, 
1963 for laying of An'l111 Aimhistr.ttion Report on the Table of the 
House. He was, however, of the view that both the Annual Administration 
Report and Audited Accounts or the Port Tru'Jts should be laid on the 
Table as the Audited Accounts by themselves did not give a complete picture 
or the functioning of the Port Trust. 

1.8. The Committee ran to appreciate tbe logic behiDd the contention of 
the MInIstry of Sbipplng aad Transport tbat since the Major Port Trusts do' DOt 
receive any grant-i .... ai,~ from Government, thei r Annnal Admiaistration Reports 
are not laid on the Table of,the Hoo1e whereas the AmIIIaI Accooats aad Audit 
Reports of the Port Trusts are being laid on the Table irrespective of the ract that 
they receive no grants from the Governmen t. The Committee feel daat the 
Major Port Trusts, beiog statutory bodi~. are aecoootable to parliament in terms 
of Section 103 (2) of the Major Port Trosts Act, 1963 aad it is but imperative 
that their Annual AdministratioD Reports are laid on the Table of the House 
so as to enable the Members of Parliament to assess aDct appreciate the 
foactioniag of the Port Trusts. Laying or AnDual Accounts without the Aunal 
AdminIstration Report setves 00 pllrpose, ill as moch as the Aunul Accooats do 
not, by themselves, present any assessmeDt of the functioaiag of aD OrganisatiOL 
As the Almnal AdminIstratioo Reports of the Port Trusts are prepared .... 
submitted to the Ministry of Shipplog aad Transport, there Should be DO fease. 
to withhold them from parliament. 

1.9. The Committee, therefore, reiterate their earlier recommendatioD 
nuade in paragraph 1.29 of their Third Report (Sixth Lok Sabba) aad trust that 
the Ministry of Shippiog aad Transport would make arraogemeats for layiag tile 
Annual Administration Reports aIongwith the Annnal Accoaats aad Audit Reports 
of· the Major Port Trusts. The Committee also reeommend that the MiIIisarJ 
or Shippiog and Transport should initiate action to amead suitably the reIevut 
provisiOBS of the Major Port trusts Act, 1963 to provide for layiag of iAiumal 
Administration Reports or the Port Trasts. OB tbe Table of the HOU!Je withbt 9 
months of the close of the accooDting year. 



CHAPTER II 

ACI'ION TAKEN BY GOVERNMENT ON THE RECOMMENDATIONS.' 
OBSERVATIONS MADE BY THE COMMITIEE ON PAPERS LAID 

ON THE TABLE IN THEIR FIRST TO FIFTH REPORTS 
(SIXTH LOK SABHA) 

2.1. The recommen datiotls/observations made in the First to Fifth 
Reports (Sixth Lolc: Sabha) of the Committee on Papers laid 011. the . Table, 
on which Government have talc:en action/have been shown in a statement at 
Appendix-I. The other recommendations/observations which have not been 
included in Chapter-I and Appendix-I were narrative in character. 

1.2. The Committee DOte witb satisfaction the action taken by GoYern-
meat OB tbeir rKomn;uclEtie:rs/ohf'l1'&tioliS _He in lhf'ir First to FiflhReports 
(Sixth Lok Sabha) as indicated in Appeadix-I. 

NEw DeLHI 

24 April, 1984 _ 
4 'Va;sakha, 1906 (Saku) 

KRISHNA SAHI,' 

Chairman 
Committee on Pa!lers Laid on the Table. 
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APPENDIX II 

Summary of recommendations/observations contained ill Ihe Report 

81. Reference to 
No. Para No 

1. 2. 

1. 1.3 

2 1.8 

Summary of recommendations/Observations 

3 

The Committee do not agree with the Ministry of 
Shipping and Transport for reconsideration of their . 
earlier recommendation made in paragraph 1 '23 of their 
Third Report (Sixth Lok Sabha), merely because the last 
date for laying the Annual. Accounts and Audit Reports 
of the Major Port Trusts is 31 December I each year and 
the 'Paraliament is usually not in session in the last weak! 
upto the end of December'. the Committee would like 
to point out that there are a number of other organisa-
tions and public undertakings whose Annual Reports 
and Accounts are laid on the Table during the Winter 
session. Should the Ministry of Shipping and Transport 
and the Port Trusts make some concerted efforts in this 
direction, there may be no difficulty in laying the Annual 
Accounts and Reports during the Winter Session. How-
ever, in case, despite the efforts made, the Annual 
Accounts and Audit Reports thereon are received in the 
Ministry during the period between the date of termi-
nation of the Winter session and 31 December Qf a year, 
these should be laid on the Table during the first week 
of the Session following thereafter along with a statement 
explaining the reasons why these could not be laid during 
the Winter Session. 

The Committee fail to appreciate the logic behind 
the contention of the Ministry of Shipping and Transport 
that since the Major Port Trusts do not receive any grant-
in-aid from Government, their Annual Administration 
Reports are not laid on the Table of the House where as 
the Annual Accounts and Audit Reports of the Port Trusts 
are being laid on the Table irrespective of the fact that • 
they receive no grants fr.om the Government. The 

S7 



2 

3 1'9 
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C'oIllI1littee feel that the Major· Port Trusts, being statu': 
tory bodies, are accountable to Parliament in terms of 
Section 103 (2) of the Major Port Trusts Act, 1963- and .,. 
it is but ·imperative that their Annual Administration 
Reports are laid· on the Table of the House so as to 
enable the Members of Parliament to assess and appre-
ciate the functioning of the P~rt Trusts. Laying of 
Annual Accounts without the Annual Administration 
Report serves no purpose, in as much as the Annual 
Accounts do not, by themselves, present any assess-
ment of the functioning of an Organisation. As 
the Annual Administration Reports of the Port Trusts 
are prepared and submitted to the Ministry of Shipping 
and Transport there should be no reason to withhold 
them from Parliment. 

The Committee, therefore, reiterate their earlier 
recommendation made in paragraph 1'29 of their Third 
Report (Sixth Lok Sabha) and trust that the Ministry of 
Shipping 'and Transport would make arrangements for 
laying the Annual Administration Reports alongwith the 
Annual Accounts and Audit Reports of the Major Port 
Trusts. The Committee also recommend that the Ministry 
'of Shipping and Transport should initiate action to 
. amend. suitably the relevant provisiens of the Major Port 
Trusts Act, 1963 to provide for laying of Annual 
Administration Reports of the Port Trusts. on the Table 
of the House within 9 months of the close of the 
accounting year. 

The Committee note' with satisfaction the action 
taken by Government on their teCommendations/ obser-
vations made in theirFirstto Fifth Reports (Sixth Lok 
~abha)' as indicated in Appendix- I. 
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